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Oath of Allegiance t, Religious Books
by new recruits in Defence Forces

2599. SHRI RAJNI RANJAN SAHU: Will
the Minister of DEFENCE be pleased to
stale:

(a) whether the new recruits to the Indian
Defence Forces have to subscribe to a oflth of
allegiance to th, holy books of the respective
religions on completion of their training; and

[22 AUG. 1985 ]

to Questions 354

(b) if so, what steps Government are
taking t, discontinue this practice and make
the army personnel to subscribe to the oath of
allegiance to the Constitution of India?

THE MINISTER OF DEFENCE (SHRI P.
V. NARASIMHA RAO), (a) and (b)
No, Sir. The new recruits are required to
subscribe to an oath of allegiance, to the
Constitution of India..

Camps for Scientific ~ Sex Education in
Maharashtra

2600. SHRI RAJNI RANJAN SAHU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware that
Indian health organisation proposes to
organise camps in Maharashtra to provide
scientific jex education to b°y® *** girls. and

(b) if so, what are the details of thei
proposal?

THE. MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA); (a) According
to information received, Maharashtra Govt, is
not aware of any such proposal.

(b) Question does not arise.

Yoga and Judo Classes in Kendriya
Vidyalayas

2601. SHRI B. SATYANARAYANA
REDDY; Will he Minister of
EDUCATION b, pleased t, state:

(@) when y°S* was introduced in the
Kendriya Vidyalayas and when classes in,
yoga actually started,

(b) whether it is a fact that some
Kendriya Vidyalayas have not yet started
classes in yoga;

(c) if so, the names of such schools and
the reasons therefor;
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(d) whether besides yoga, Government
are planning /lo introduce judo also in
these schools; and

(e) if not, the reasons therefor?

THE MINISTER OF EDUCATION (SHRI
K. C. PANT): (a) to (c) Yoga was introduced
on an experimental basis i, all Kendriya
Vidyalayas in 1981-82. Actual Yoga classe
were started j, September-October, 1981,
depending upon the recruitment and
placement of Yoga teachers. It was, however,
decided to restrict yoga teaching to the
Vidyalayas in which it was originally
introduced, pending its evaluation. Evaluation
is underway!.

(d) and (e) No such proposal is under
consideration.
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Denial of increments to the staff of
Directorate of Social Welfare, Delhi
Administration

2603. SHRIMATI KRISHNA KAUL: Will
the Minister of SOCIAL AND WOMEN'S
WELFARE b, pleased to state:

(¢) whether it is a fact that ihe service
documents of some case  workers/
probationary officers working i, the Direc-
torate of Social Welfare, Delhi Adminis-
tration have not been prepared or are not
traceable and consequently they have not
been granted, any increments for the last few
years;

(b) if so, what are the names of such
employees and since when they have not
bee, granted the increments;

(cj what steps Government propose to take
against the officers responsible for this lapse;
and

(d) v/hat steps Government propose to take
to grant increments to the staff without
further delay?

THE MINISTER OF STATE OF THE
MINISTRY OF SOCIAL AND WO-
IMEN'S WELFARE (SHRIMATI
MARAGATHAM CHANDRASEKHAR): (a)
and (b) There is only one case of Smt.
Suraksha Puri, Case worker who could not be
granted increment for th, last tw, years
because of her frequent unauthorised absence
from duty as well as non-availability of her
service book.

(c) There is no laps, on the part of
any official, since Smt. Puri herself has
not furnished explanation for her un
authorised absence, the delay in recon
struction of her service book lies gn her
part.

(d) The question of delay does not arise in
view of (c) above.



